Action Taken Report
In the matter of
Original Application no. 559 of 2019

Sarvesh Dangwal : (Applicant)
Vs.
State of Uttrakhand (Respondent)

In the order passed by the Hon’ble National Green Tribunal’s principal bench, New
Delhi on dated 08-10-2020, directed that “The State Pollution Control Board may take
further effective measures in the matter, in accordance with law. The vacant flat may need
to be sealed till the law is complied with. A compliance report may be filled before the
next dated by e-mail.”

The compliance report is as follows:

(1) As per the Inspection Report of Uttrakhand Pollution Control Board’s Regional
Office, Dehradun, dated 27.10.2020, the Arboria Luxury Home, Dehradun was
commissioned in year 2013, which is of 96 flats, all are occupied by the
residents. For domestic effluent, STP having 60 KLD capacity is installed,
which was found operational at the time of inspection. Consent to operate was
not taken by Society yet. As per the inspection report, the society is utilizing two
borewell of capacity 7.5 HP and 5.0 HP respectively and society has not obtained
permission from the Central Ground Water Board. The matter has been referred
to CGWB, Dehradun for necessary action. Annexure-1

3. The compliant case against the unit M/s Arboria Luxufy Home, Tarla Nagla,
Kulhan, Dehradun is under trial in the designated court ACJM V, Dehradun.

4. As per order no. UKPCB/HO/Gen-183-440/2021/57, dated 19.01.2021,
Uttrakhand Pollution Control Board has imposed a sum of rupees ¥14,66,250/-
(Rs. Fourteen Lakh Sixty Six Thousand Two Hundred Fifty only) as
Environment Compensation on M/s Arboria Luxury Home, Tarla Nagla, Kulhan,
Dehradun on dated 19-01-2020. (Annexure-2)
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HEAD OFFICE ﬁ«h,ﬂ# -2
e

Uttarakhand Pollution Control Board
“Gaura Devi Paryavaran Bhawan”
468, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)

Web : www.ueppch.uk.gov.in. E-mail : msukpch@yahoo.com

UKPCB/HO/Gen—183-440/2021/5“"}; Date: iff, 01.2021
By Speed Post

To,

M/s Arboria Luxury Homes,

Talla Nagal, Kulan,

Dehradun. :
Directions under Section-33(A) of the Water (Prevention and Control of Pollution) Act,

1974 and Section-31(A) of the Air (Prevention and Control of Pollution) Act, 1981.

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of these Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, the unit was inspected by the officials of Regional Office, Dehradun of this
Board on dated 13.11.2014 and made following observations :-

1. Unit has constructed 96 flats without obtaining environmental clearance from SEIAA
and Consent to establish/Consent to operate from the Board.

WHEREAS, a show cause notice was issued to the Unit under Section 33 (A) of Water
(Prevention and Control of Pollution), Act-1974 and Section 31(A) of the Air (Prevention
and Control of Pollution), Act-1981 vide this office letter no. UEPPCB/HO/Con/A-
232/2014/1555 dated 20.01.2015; and

WHEREAS, the reply in compliance of the show cause notice was submitted by the Regional
Office, Dehradun of the Board vide letter no. UEPPCB/ROD/Gen-32/2014-15/2944-1373 dated
18.03.2015. The observation in the reply is as follows :-

1. Unit has not obtained any consent from the Board.
2. Unit has not submitted reply of show cause notice issued by the Board on dated
20.01.2015.
WHEREAS, a closure notice was issued to the Unit under Section 33 (A) of Water
(Prevention and Control of Pollution), Act-1974 and Section 31(A) of the Air (Prevention
and Control of Pollution), Act-1981 vide this office letter no. UEPPCB/HO/Con/A-
232/2017/5013 dated 21.03.2017; and

WHEREAS, in compliance of the Hon’ble NGT order dated 08.10.2020 “Accordingly the State
PCB may take further effective measures in the matter in accordance with law. The vacant flats
may need to be sealed till the law is complied with”, inspection of the Unit was carried out by the
officials of Regional office, Dehradun of this Board in presence of Unit’s representative,
Shri Subhash Kumar on dated 27.10.2020 and made following observations :-

1. According to Unit’s representative society is in operation from year 2013 which has

96 flats, amongst which almost all are occupied.
..cont..page-2
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2. Unit has established 02 tube well without consent of the Central Ground Water

Authority (CGWA).
3. Unit has not obtained Air/Water consent from the Board.

AS SUCH, it is evident from the above observations that the unit has violated the provisions of
Section-25 of the Water (Prevention and Control of Pollution) Act, 1974 and Section-21 of
the Air (Prevention and Control of Pollution) Act, 1981, as amended thereafter.

Also, Regional Office, Dehradun has ﬁled case against M/s Arborla Luxury Homes, in
designated court;

AND NOW THEREFORE, in view of above observations; and in exercise of the power
conferred under Section-33(A) of the Water (Prevention and Control of Pollution) Act, 1974
and Section-31(A) of the Air (Prevention and Control of Pollution) Act, 1981 as amended
thereafter, with approval of the Competent Authority of the Board, Unit is directed to submit
%14,66,250/- (Fourteen lakh sixty six thousand and two hundred fifty rupees only) as
Environment compensation in favour of Uttarakhand Pollution Control Board.

- This issues with the approval of competent authority of the Board.

3;\ f i
(S.P. %‘3)
Member Secretary

Copy to:
1. District Magistrate, Dehradun for information.
2. Regional Officer, UKPCB, Regional Office, Dehradun for 1nformat10n and compliance of

above directions.
3. Guard file.




